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MR. DEPU I Y-SP AK OR : Next 
item is Statement by the Minister of 
State in the M inistry of Home 
Affair t Shri P. Venkata ubbaiah. 

13.11 brs. 

STATEMENT RE: WiTHDRAWAL 
OF MONEY FROM CON 1 IN-
GENCY FUND OF lNDIA FOR 
COMMI SlON OF INQUIRY ON 
GANDHI PEACE FOUNDATION 

Te, 
THB MINlST R 0 STATE IN 

1H fvUNIS I RY OF HOM A-
FAIRS AND DEPARlMl:.Nr OF 
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PARLIAMENTARY AFFAIRS 
(SHRI P. VENKAl ASUB,BAIAH) : 
Mr. Deputy Speaker, Sir: 

as the Hon. Members are aware; 
the Government of India have, in 
pursuance of the resolution passed 
by this House on 28th August, 1981, 
constituted a Commission of Inquiry 
consisting of Shri Justice P.O. Kudal 
a judge of the Rajasthan High Court, 
with the follo\\ing terms of 
reference :-

(a) to inquire into the working 
anJ activities, including 
publications, of-
(1) Gandhi Peace Founda-

tion; . 
(2) Gandhi Samarak Nidhi; 
(3) All India Sarwa Scwa 

Sangh; 
(4) As ociation of Voluntary 

Agencies for Rural Deve-
lopment; and 

(5) Other organisations 
clo ely connected with 
the above mentioned 
organisations; 

to determi ne whether they 
acted in conformity with their 
aims and objects; 

(b) to inquire into the sources of 
funds ·of the organisations 
referred to above; 

(c) to inquire into the manner of 
util isation of fun s and mis-
use thereof, if any, by tbe said 
organisations. with reference 
to their aims and objects; 
and 

(d) to inquire into any such mat-
ter as may be incidental or 
relevant to the above men· 
tioned matters. 

2. A copy of the notification 
regarding appointment of the Com-
mission has been tabled in this House 
on March 3, 1982. 

3. ' The Commission will be within 
the admini trative purview of the 
Ministry of HOOle Affairs. The 
Demands for Grants of this Ministry 

for the year 1982-83 have already 
been passec! by the Ho se. The ex-
penditure on this 'New Service' could 
not be foreseen and has not been 
incorporated in tbe udget provisions 
for the year 1982-83. 1 he Com-
mission is required to begin its work 
early and submit its report. 

4. It is propo cd to withdraw 
Rs . 5.83 lakh fr m the Contingency 
Fund of India to meet the expenses 
of the Commission upto the end of 
July, 1982. When tbe first batch of 
supplementary demands is presented 
to Parliament, this emand will be 
included in order to recoup the 
advance to the Contingency Fund. 

13.15 hrs . 

JOINT COMMIT ON 
OFFICES OF PROF r 

RECOMMENDATION TO RAIYA SAB A 
TO EL CT A MEMBER 

SHRI JAMILUR RAHMAN 
(Kishanganj): if, 1 beg to move: 

"That thi House do recommend 
to Rajya Sabha that Rajya 
Sabha do eJect one member 
of Rajya Sabha ac ording 
to th pri iple of propor-
tional repre entati n by means 
of the ingJe tran fcrabJe vote, to 
the Joint C mmittee n Offices of 
Profit in the aean y caused by 
the retil ement of Prof. N . M . 
Kamble from Rajya Sabba and 
do communi\.~· to this House 

. tbe name of the member so ape 
pointed by Rajya Sa bha to tbe 
Joint Committee.''' 

MR. DEPU Y-S AK R: lhc 
question is : 

"That this Ho e do recommend 
to Rajya Sabha that Rajya Sabha 
do elect one member of Rajya 
Sabha according to the principle 


